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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

Serial NO.w..couene :2-.5.2.’2024 WESTERN BENCH, PUNE

RAJENDRA R. SHAH

NOTARK ORIGINAL APPLICATION NO. 61 OF 2023 (WZ)
GOVT. OF GUJARAT

& 4- S 2024,

,,.MMr. Firdos Cambatta ...Applicant
V.
State of Gujarat & Ors. ...Respondents

AFFIDAVIT-IN-REPLY OF THE RESPONDENT NO. 2 - SABARMATI
RIVERFRONT DEVELOPMENT CORPORATION LIMITED, FILED IN
COMPLIANCE OF THE ORDER DATED 01.07.2024 PASSED BY THIS
HON’BLE TRIBUNAL

On behalf of the Respondent No. 2 - Sabarmati Riverfront Development

Corporation Ltd., it is respectfully submitted as under:

1. The Original Application No. 61 of 2023 (WZ) (hereinafter referred to
as the “Original Application”) has been preferred by the Applicant
herein before this Hon’ble Tribunal, alleging that the applicant had
planted 4000 trees in 1974 on Plot Nos. 313, 322 and 323 to avoid

soil erosion in Hansol Village, Ahmedabad.

2. As and by way of its Order dated 01.07.2024, this Hon’ble Tribunal

was pleased to, inter alia, observe as under:

:7-; “SLM’;'-‘. “3. We have already a Joint Committee Report on record,
;;:f,;z.;:;u&m;:',% @ " which says category of Gaando, Baawal (Prosopis Julifora)
4%y M we SISEY  trees. that in Plot Nos.313, 322 and 323 (Plots in question),

trees do not fall under the reserved category and mainly
belong to the category of Gaando, Bawaal (Prosopis
Julifora) trees.

4. The learned counsel for respondent No.6- GPCB submits
that these trees do not require any permission for being
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cut. He also apprised us that an additional affidavit dated
24.02.2023 has also been filed from the side of applicant,
annexed at page nos.116 to 135 of the paper book, which
does not show that any number of trees were cut and that
whatever trees were cut, belong to the category of Gaando
and Baawal, which is being disputed by the learned
counsel for applicant.

5. We would like to have another affidavit to be filed from
the side of applicant, detailing therein the number of trees,
which have been cut (twhich were numbered) because it is
not possible for us to make out from the photographs,
which have been annexed with the said affidavit, as to
whether these trees were numbered or not and as to
whether these trees belong to the category of Gaando and
Baawal, which do not require any permission for being cut”

3.  Conspectus of relevant facts is as follows:

3.1. Vide entry No. 2292, dated 27.11.1987, the plots bearing
survey nos. 313 admeasuring 7386 sq. meters, Survey No. 322
admeasuring 10623 sq. meters, Survey No. 323 admeasuring
10724 sq. meters and Survey No. 329 admeasuring 4553 sq.
meters, originally Lis;d as pasture land, were included in the
city limits of Ahmedabad Municipal Corporation as

Government wastelands.

3.2. ltis respectfully submitted that the Collector, Ahmedabad, vide
order bearing nos. CB/SJF/Hansol/S. No. 313, 322, 323,
329/ Helipad/ K-8496/2022, dated 05.03.2022 allotted Survey
No. 313, 322, 323 and 329 to Department of Industries and

Mines under Administrative Order - 3 for helipad development.

3.3. The answering Respondent No. 2 is neither developing the area
in question, nor is in possession of the said area. The said area
vests with the State Government and has been allotted to the
Industries and Mines Department for development of Helipad
through Gujarat State Aviation Infrastructure Company
Limited (GUJSAIL).



3.4.

3.5.

3.6.

347
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The demarcation in the Map available on record clearly
indicates the area allotted to Respondent No. 2 for
development, which does not comprise of the above mentioned
parcels of land. The plots in question, over which the Applicant
has alleged wrongdoing, are out of the limits of the land allotted
to Respondent No. 2 for development of the Sabarmati

Riverfront.

It is respectfully submitted that within the parcel of land
handled by the answering Respondent No. 2, there are no
trees/fauna from the reserved category cut by any
individual/organisation/authority. On the contrary, the entire
area in question and the surrounding area is infested with a
wild and naturally growing type of thorny shrub locally known
as Gaando Baawal (Prsopis Julifora).

The photographs of the site, taken on 13th and 14th August,
2024 clearly indicate the position of the subject lands. The said

photographs are annexed hereto and marked as Annexure-X1.

It is respectfully submitted that the environmental clearance
given to Respondent No. 2 for the development of the Riverfront
Development Project does not include the Survey Number
wherein the Applicant has alleged environmental damage. The
communication dated 17.02.2022, whereby Environmental
Clearance is granted, is annexed hereto and marked as

Annexure-X2.

In compliance of order dated 01.07.2024 the answering Respondent

has put forth the above mentioned facts before this Hon’ble Tribunal

to clarify the extent of involvement of the answering Respondent with

regards to the said issue.

Further, pursuant to the grievance raised by the Applicant in the
said Original Application No. 61 of 2023 (WZ), the Hon’ble Tribunal
has recorded the following in its order dated 20.12.2023
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*7. We have gone through the material on record and we
find that the applicant has merely mentioned the facts
regarding planting of trees and expressed his
apprehension regarding illegal cutting of the trees but the
applicant has not given requisite details regarding nature
of the land, purpose of its transfer of the Municipal
Corporation, details of the persons/ project proponents
allegedly involved in illegal cutting of the trees”

It is respectfully submitted that the present Applicant has not been
able to clarify the grievance caused to the said Applicant on the land

which is not even owned by the said Applicant.

6.  Additionally, it is respectfully submitted that the Applicant herein
has not made out any specific case against Respondent No. 2 and
has further failed to produce any documents on record to show the

involvement of Respondent No. 2.

7. The answering Respondent craves leave and liberty to file
further/affidavit(s) on other issues that may arise in the matter if

and when required or as and when directed by this Hon’ble Tribunal.

8. In view of what is stated hereinabove, it is respectfully submitted

that the captioned Petition deserves to be dismissed.

Ql .09.2024
Place: Ahmedabad DEPONENT
VERIFICATION
[,De . Execotive. Diaectox the authorized

signatory of the Respondent No. 2 - Sabarmati Riverfront Development
Corporation Limited, do hereby solemnly affirm on oath and state that
what is stated herein above is true to the best of my knowledge, -

information and belief; and I believe the same to be true.

Solemnly affirmed at Ahme’dabad on thlsthe
202&- SOLEMNLY AFFIRMED

BEFORBE ME .-

RAJENDRA R. SHAH
, NOTARY
- 4-SEP M7  cavT. OF GUJARAT
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ArexoRe S

ANNEXURE-X2

5. J. PANDIT, IS (Retd.)
MEMBER SECRETARY

STATE LEVEL ENVIRONMENT
IMPACT ASSESSMENT
AUTHORITY

SEIAA (GHJARAT) GUJARAT
e Gove Gujarat
No. SEIAAIGUMEC/B(BY 539 12022 Date: 1 ] o s '?;;‘BZ.P.A;.D‘
; it ima Limit

Suls:

Ref:

Enviranment Cleurancs for the Riverfront Develupment projest “Sabarmatl Riverfront Development
Fhase 2° i Acher Hansal B ndirs Bridge at Afunedabad, Gujarat at Survey Nos, Acher - F.E, No.
811, 612, 813, 14, 872, Revenoe Sorvey Me. 201; Moters - Revenus Survey No.: 281, £78; Bhat -Revepue
Survey Nos. 23/P, 2008, 2000, 18, 15, 1718, ZI2031P; Hsnsol - Revenue Suney No. 2617, 281 + 2, 2618, 2615,
26132, 2T+, 2812, 267, 86, 302, 301, J00; Unasurveyed faing of Koteshwar & Ladapur-Kazipur,
Taluka- Ahamdabad City, Gandbinagar, Digtict- Abmadabad & Gandfinagar, Gujarat Progosed hy
Sabarmat Riverfrant Development Corporation Uimbed SRFDCLYL Arca Develapment project in
Gategory 8 (b} of Sehndule annexed with BIA Notificstion datea THOBI006,

Your Proposal Mo, SIAGIMIS/SE150/2021,

Dear Sir,

This has refermace {0 your applioation. slony with Eonmel. Fomat A dates 3WOW2021, seaking Enviconmental

Clearanco under Environment Inypract Assessment Notfieation, 2006, The pojeet was seheduisd for nsaring in the SEAC
menting held on 284002021,

The proposal Js for Environmentsl Clegrance for e Riverfront Devslopment project “Sabarmati Riverdront
Development Phase 2° from Acher- Hansol to indira Bridge at Atmedabad, Gisjarat at Survey Nos. Acher - F.P,
No. 811, B1Z, 618, 614, 872, Revenue Survey No. 201; Motera - Revenue Survey No.: 281, 278; Bhat -Revenue
Burvey Nas. 23/, 20is, 201P, 48, 18, 17IP, 222131P; Banao) - Revenue Survey No. 2617, 2804 + 2, 2618, 2615, 261312,
27(1%2+3), 26/2, 2611, 85, 302, 304, 300; Unsurveyed tand of Koteshivar & Dacdiapur-Kazipur, Taluka- Ahamdabad
City, Gandhinagar, District- Abmadabad & Gandhiiagar, Gujsrat Proposed by Satarmati Riverfront Devglopment
Corporation LimRed {SRFDGLL This is proposed huliding cenetaiction projset having plol arca of 10815 bz
{10,61.582 m%). As iz plot area s = 50 hectare &< 150 ha, & falis m the projaciactvity 8{h) of the Schedule of Eia
Netificstion, 2008.

Tha project actily is covered in8(b) and s n Calegury "B Since the propazed praject is 1 item na & of the ElA
notiggtion, 2006. Public heasing is sxemptes under e provisions as per para 76 . Stage. (3) ) {byof ihe
Eid natification, 2008

The SERC, Gujarat had recommended the projpot vide thalf ielier dated 161202021 to grant Envirarmenizi
Clwaranie 10 the SEIMA, Guiarat based on Be devision ken dubirgy SEAC mueting held on 261020249, Tiw proposal
was considered by SEIAA, Gujsratl in its mesting held on 2830027 at Gandhinagar, Afer careful constuaration, the
SEAA hersby sccords Bavironmamal Glaaranes 1o above prgiect under the provisions of ElA Notifimation dated 14
Seplember, 2008 sudjest io tha complisnce of the Taliowing condRions.

1. Conservation Plan for schedule - | species abawved In e study area ahall e execttad it sonswistion with the

canearned swihioily. Recammandatinns of the ¢oncern authorily stel be Graplied in leiter and spift:

Z. SRFDCL shall ensure
< The main objestive of ihe propesed project sha be cornmplisd in lettec & sgirt,
¥ There spall nol have spy change on the existing regime of How, dischargs ohaacteristics ang
hydrological cycie, since the projsct basivally is channelizing the River banks by eonstrucling retaining
walis
Thz River Saharmati shait be channelized withoul zligring the foad warying capatity of the River,
To make e River poliulion free, hende s shall imprave waste assiniiation capacity of e River
sysfem.
The matual drainage system shudd be maintained for susuring unmeslicted fow of waler Mo
sonsticlion shall be aliowed (o abstnut the natural drainags through s praect site,
¥ There shail be ne dischargs of any waste water euisids premises on land or water badies.

R R P 5t A e s e

Office; Gujarss Pollution Contrat Bowd, "Carvavaran Rhavas” Seetor-10 A, Gandbinagar-382010 Page 1 of §

Phone No.o- (079) 333-32152.232-431514 Fax Ku.-{i#1793 212
Pemail - masemagli@email.oom, Websiie - veww, seinn. SUJATAT. L0V i
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¢ To explore pessibiliies of plovision of Elestric vehicle charging in project area,

3 Construclion works for the propased rivadrord devedopment shail Include retaining wall, promenades, Qraen
srea, pedestrian walkway, parking, iraffic tane, Kask, toifele. utilies, developable area efc. 85 propesed in the
E1A raport.

4 The Environmenst Cleamsnoe fo the pred is pamarly wnier prowisions of B4 Nofification, 2008, it does ndl
‘tantamount 1o spprovalsizonsentpermissions ete. requsired 10 be oblsined under any vther ActRulefrequiation:
The Project Prispunent is under obliyation to-ebtaln approvals iclearances under any other Acts! Regulations a¢
Statwtes as applicatle to e project. Al the Tenns & aondidons stipulated i the clearancalapprovals shatl he
steictiy adhered 1o,

5 SREQCL ahall provide adsquats polution controd measures Hke wasle waler managemen, Air Poiiuiion Contio!
Muasutas, Hazardous waste rmanagemant elo.

8. SRFEDCL stall provide adeguateamenitier like dinking waler faclity, sanitatian blocks separate for male &
temade; Tirst sid facifty ¢t in the proposed project 73

7. Al the commitmants / uhdenakings given tv fre BEAC durdng the apprajsal procass for the pupase of
enviranmstiat protection and manegeinent shall be sirdty atheed to.

8. The BC for development i individus) plos wihin the project ered shait be sought sepsrately 25 paf the
prevailing reguistions and pravisions as and whex ife same ts taken up.

2.4.1 WATER ]

9. Fresh water requitement during the sonsteuction phasg shal net exceed &5 Ki/day and it shall bs met tiyough
Ahmadanad Munfoipal Corporation. Pricr parmission shalt he ebitained from e sancam authority.

10 SRFDCL shal pravide Maobile Toilets as onsite sanitatien faciliies aad geremton of sewage shiall not excesd 19
KLD. Managermsnt of the waste watar shalf by as per the prevailing guidelines! regulations.

41, Necessary avangssnent shafl b ensursd dunng excavation of eadh matatisl o control fugitive emission,

42 Gedmenis selfled on the Riverbed stal be dwedged end dredaing material shall bs uged for
seclamaticalerabankiment,

13, Construchon waste shail be caliented, zagmgiied and dispused off as per £ & 0 wasta mmanagement fuies,
2018,

14. Necsssary arrangement fo ensure nealin & welibeing of censirction veoskers viz. Drinking water & iap water,
saniation facilties, first aid box, free medicings; doctor sevrice, FREs, reoms & welfare faclliiss shatl be
provides Tor workers. PP shall comply Buiiding and Otfier Gonstruction Warker (BOCW] Act 1898 requirement
shail be fuifilied. 3 e

15, Emesgency Planning & Response plan considering sonsiruction scenario shail be preparsd and imptomen{e_d.é

o /

16 SRECCL shal abtain Fire spidicyprovisina fire NCOC from the concen authority as per the prevailing &Sﬁ%t
Gujarat Fire Rrevention and Lie Saisy Measures Act, 2018, la\f

7. SREDGL shall obtain registeation of e esizhliskment under tha Budiing and ofber Construetion Workei€y
{Hequiation of Enplayment & Conditions of Service) Act 1985 and stiail comply with the provisions of the Am'fd?‘gg
e salely, neattans welfare of canstnistion workers,

18. SRFDCL shall ntain wegisiration of the consinkdion wcikers as hensficiaries with the Gujarat Bulding and
Other Construction Wokers Weitas Soard.

A.Z OPERATION PHASE:

19, Tow weter reguirement during the operation atiase shal not sxoesd 934.2 KLD and } shali be met throagh
Ahmadabad Municipa] Corporation.

20, Frior permission from ¢ongert authurity shait ba vhizined, Matering of the water shall be doog and its records
ahiil o8 maimained.

24, Bewage shall he disposed of o AME sewase line whish shiall be cunneated © Common STP of AMC. There
shait be no dischargs of any unieated wasto water into River Sabarmat: from the proposed project

22, Sewsge snak ke dizposed into aXising {ine of AMC by connecting the sswersge line of proposed preject with
AMAG ting which shatl be canneoted to Common 877 of AMC.

% The treated wastewater dischangs to AT drainage line shalt not exceet 28.6 KLD. Nevessary permissian fmm
ANC shall be obtaned for discharging o6 same in e drainage foe. The treated water to be discharge shauld
mest all standard firits praseribed @s par the noims of GPCBICPCE and competeat authority which shafl be
displayad aad ionm to Jocal badies.

—

Oificey Gufaral Pabiriion Confral Bo&d, Varyavaran dhavan” Sweter-104, Gandhinagar-322610 Page 2 of
Phorie Mo (079) 132-32 152, 257-415 14 Fax Nou-(07Y) 232-22784
Famadl s msseizaef@iemait.com, Websiie: vy el AL gov.in
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24, The stormewater sanoff in Bie prajeatis proposid ta he channelzed md ralesses freely into the River ted which
st aliow ihe water to penetiate in hie aquifer,

25. D G.osels (4 % 28 KVA) proposad as Higekilp power shall 2 of snclased type and eonfirm to prescribe slandards
under EPA tulss. Necpssary suoustic enclosums shall be provided 3t dicsel generator set fo mitigate the impact
of noiss.

26. The gusenus erissions frem the D6, Sats shal cunfarm 1o ¥ standards preseihed ender ERA Rides as
amended framims la titne: Al no time, the amission leveis shall go beyond #he stipuiated standards,

27. The stcx twight of ifie 0.G. Sats shalf be st th the height needed for ihe combined capacity of al proposed
.3, Sets.

28. The solid wasie generated shak ks progerly auflecied and sugragated a1 souice. The bicdegradabis waste shat
he convered into usefl end poduct By reating it info 1he proposad snsite Omaric Waste Converor and the
racyeiabie wasts shall he sold 1 ventlers wheress the other gerbage shell hie disposed off properly as per the
provisions made by the concerned locat body.

25; Fire fighling faciities ks firs exiinguishars, fire buckels near DG sets, in Kiosk, fists and parking ez sto. shal
b provided ss propoasd.

30: Project Proponsnt shad ohtain fiee safsty certtheste 7 Fire No-Objecton Cedificats (NOL) from e cangm
authority as per the prevaiiing Rules { Gujarat Firg Frevention auc Life Salely Measures A, 2018,

3. Fine fighting facilities like sdemuste nos. of fire: extinguishisrs. fre buckets will De provided near DG sets, i kiosk,
tohets and parking area shal be provided. A tightening arrester wil be instatied ang progeny ezrlhed,

3%, Cloar perpheral margin space of adsquate widh, i amcordance wilh i sonterned iocal tye-faws, shall be
pravided for urbstucted & sasy tovement of vehkols i cage plemergancy.

3% Sanitetion faciities, drinkisg waler % Jap water, sswagy disposat facilty, firsi aiil box. free medicines, dactor

sevice, adanusie PREs stc. shail be provided for workera.

A2.5 PARKING I TRAFFIC CONGESTION IR ' ;

34. Total 2,035 ECS aldng 11.184 10 long parking aroa @ 5,577 E6S as open suydace parking shatl be provides as
peoposed for caromon faciity for Riveront Developmant Prajest.

35 BREOCL shal ensure: to provide adequate paiking space for overall project actvities ang for Individual
amernities/fschides as par NBCIGRCR nomms.

46, No pubiic space h"clugﬁng ihe senvice ruay shall e used or hisckad for the parking and the {rained staif shait be
deplayed fo guids the visters for parking.

. Energy. canservalion Mmeasires viz, maximim use. of naturet lighting through srehitecturat design, ensrgy
etficient mintora & punips, water efictent tags, selsr Jighte I apet 8 sular street ligh, use of aermtéd bincks &
RMC, use of LEC fighting fxtres and iow voltage Hghting, mafiep thermal insulation ste. shall b implemented

88 proposed; :

" 38, Gren anssicommon alea of 496,500 i’ {~4S ha) sieli be developed as propdsad with total ~11.882 nus. of
rees. The other opsn fpaces isids the plot ehall be suiiably landscapedt and coversd with vegetaton of
indigenous me species

6, BENERAL CONDITIONS 7§

181, PRE ~CONSTRUCHIDN AND SONS TREICTION PRASE:

3¢, Roads leading 10 of 3t constuction sits rmust be pavad a8 blaskisoped (e, — metalic toads},

48, tio excavation of soit sl he carivd i without adequate dust ritgabiad measures In place.

3. Cuinding and cutting of Bullding materiats In open area shall be pronisitad

42, Gorstruction maletiat and waste should be stored only wilhin esrmarked ares 4and road sife storage of
consieuction matenal and wasts shall s prohibited.

43, Consinmbion and dermnitlion wasie prosessing and disposa! sits shall be idedtified snd ‘sequired dust miligation
measures be toltfied 2tihe st

44. Dustimifigation measure shali be displayed prominenty at e constusion site for sasy public viewing.

45, Environment Management Csh snall be formad; which shall supenise and maonitor he environment rafated

aspects of fhe praject dusing constiuction and aperational phases in additon fe chegvance of Gujara Buikding
aidt dther Constastion Warkens (Regulation of Employment & Conditlens of Sesvice) Rules 2003,

Office: Gttjarat Patintion Corntrol Beacd, “Paryaviaron Bhavan” Soctorstt A, Gandhinagar-382010 Page-doi'§
Phone Mo, (379) 23232152 23244514 Fax Ne.-(079) 23222784
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46. Prioe permission fram-the sompstent auttionity shall be shlaned for cutling of the exdsting tress before sie
preparation work is commencad

47 ‘Wates deinand during vonstisclion shalt be reduced by use of Suing agents, stiper plasticizers and olher best
construction practcss.

AB. Wind ~ treaker of sppropriale teight 8. 150 of the building height and maxmun up to 10 metars shall be
arovided. Ingividual buslding within the project sife shall alse be provided with basrivades.

45, Repular wates sprinkiing shall be done in wiineradis-ureus for conireliing fugitive eraiseion.

56. No uscovered vehidies carmying constiuction matsrial and waste shail bs eermitted,

51, Mo logse sall ¢ sand or construdian & demotition waste of any ether carstructon meteria ihat cause dust shalt
be left uncovered, Uridarm piing and propsr storage of sand bo sviid fugitive emissions shall be ensured.

53, Stuctural design o the project snadl sticly adhets 4o the seiumic zone homms for extiguake ewistant
structures

53 The planing, designs and consauction vf aff buldings shall be duch as ¥ engwe safety from fire.

S4. The project ampnnent shall eAsuie MAKMUT employment o the boat peopte.

G5 Al reguived sanfiaty and hygienic measwies shak he povidsd bepre stwiiog the construatian activities and fo
be maintaines througnout the consiructian phass.

56, Provision shall be made far nausing of construsiien tahor within tha site Wil ali nevessary ivfrastuciure and
facilitiag such a8 fuel for cooking, masils toilks, mobile STP, safe Usnking water, medical healtheare, creches,
slechiclty & vertiistion. vantess, rest rooms, $aig Uisausal syslem for garbage, fiest a@id, medical and emergency
fachites eic. lo ensum that they do na rudn the axisting savirpamental condion. The houging may b2 In tha form
o} temporany struchures 1o be remaved wites compielion of the project

57, Adequate personsl protective sguipments stall be provided 1o the cansinisdion walkers 1 ensure- their safely
and fhe project proponsnt shall ansurs 8s usage by fhe labours. : TR

58, First Aid Box shali be made readliy avaizble in adequats quantiiy at it the times.

59, Training shait be given @ all wn‘riéris-cn construction safety aspecls. i

6. The project Braporent shall stictly comiply with the Buliding ar other Construcion Warkers'(Regulation of
Empiovment & Conddicns of Service) At 1896 it Gujaral niles made there under and thelr subsegquent
amendments. i

1. The overall noiss jeval in and aroung the project area shall be kept walt within the prescrbed standards by
providing naige contiol messuses inciuding aroelic insulation, touds, sisncers, endlosuies vitration dampers
sic. o all sowrces of noise genersiion. v

52. Ambien! nnies lavels shall conform t casidential stendards hoth duing day and night. meremental paitulion foad 2
on e smbisnt aif ang noise quzliy shall be dossly menitursd during conshuction phase b,

63. The noise generating auipments, machingry and vehisns ‘shall nat be operated during the night Hours and shl
ne maintined propedy 1 avaid generation of tigh toise dus t wear and foar, 0

64, Uoe of dlesel gensrator 3865 during copstiuction phase shatl be. strictiy vith acoustic enclosure anét_ s
anfrm o the E8A Rules for it and-aoise emission standards. N

86 Safe disposal of wastesier and murisipal solid wastes genesated dufing the constiicton phase shal ‘fz&.’:‘,_,f-’?g'
ensured. 3 §

6. At togsail mxcavated dusing consinuction zcBvity shall be used in horticuiturat ¢ Bndscape davelopment within e
project site,

&7 Construction materiais and tebrs shali be propsrly stored and harsdled o aveid negative impacts such as air
potiution aad poblit risisances by blogking i roads and puhlic passges.

88 Conswuction debris shal te rausert in sonstmclion of fords, leveling the aite gle. Waste packaging matens! fike
used sement begs, waste pager, tardboard packing rrateiall, motal scraps ote, shali e sofd o recydlers of
shab B sent 42 the nesrest musicipal solid wasts iandsl sie.

53 Ercavatad earth o be genefated dufing the conefructon. shase shali be utiized within the premises to the
e exiant pessible aat batance quantity of axavaied sarih shalt be disposed off with the aporoval of the
campetant zufionty aiter Bking the necessary precautions for genescal salsty and heafth aspacts. Disposal of
the excavated earth disring construction phase shilt not sreata sdversa affect on neighbotiring comawniiias,

76. Provisions of Construction & Usrrolifion Waste Mansgement Rules-2018 shall be sirictly adhered 1.

71, Veticlas hired for bringing construstion rmateria) at e sie shati e i good conditions and confarm to applicable
it and naiss amission standards 2¢d shali be aperatad ordy durlng day time end nen-peak hours.

77, Projsct propanent shall saswe use of seo-frisnnly buikiing matenials induding fiy ash oricks, fiy ash paver

Pollation Contral Board, "Paryavarsn Bhavan” Sevrar-10 A, Gandlinagar382010 Page A il
Phone No.- {079) 232321522574 1514 Fax Noo-(070) 232-22784
omald ; mssplaueidiemailoom. Websie:- AR R AT LoV I

v dfi‘il’:c: Gujara
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blotks, Ready Mix Cincerste RMGT and lead fres paints in the project

78 Figseh shafl be usod in consinction wharsvis applicatle as par provisions ot Fiy Ash Natification undsr fie F.2.
Act; 1985 and its subsequant smendmsnts from time ¢ e,

74. Use of glass ahaitbe minima) and anly low ernissive gloss shall be used in the project o reduce the slecticity

censiimption and ipad on air conddioning,

PERATION PHASE ANDLIFE TIVE

% Separate Enisies and Exjis shal be provided io ihe project o the spproach road.

76 Separate Entry and Exitio the basament sheail be provided,

7. - Explore possibifities of provisiun 57 Sleauic vehick: chaming points in the hasement.

8. Project Properent shall grovide Hdegquate fund for Environment Wioritoring and S&if yralning inthe Eavirsnment
Managaresit Flan

78 In Muricipal Gorporation befors approval of plan layual 4 shzl B2 ensure that the projett proponent has
projesies the space {7 tres plantation with tree pUE N B Epase betwsen runicipal road 3 thet aremises,

B0 The prafect progonent shsk toke written underakiag fram s sotisty. essogiation fo mainan campliance of
conditions penainiag © tes panistion, maEnRinng hvgiemc Condiion: ia and afeind the premises for building
construciion projects.

81, Notwithstanding the provision of EMPICER, ihe Prapanent shall incus full sxpenditure as tay be sequired al the
timve of execufion of the projsct

82. The project groponent shall ke winan urdertaging from the Soclely Associalion fo ensure compliancs of
environment canditions wasn itis handed over i Bismm,

85, Project proponent shiall e firs safety 208 safe i{s,z‘ns*aﬂa!&un by geiting the due verification from competent
authorily. % :

84. Project propongnt shall take proper mamienencs of eiedtrification vilh reapect to fuman safety,

83. Projart Proponent shalf prominently displsy the copy of Erwviranmant Glerancs at s,

86, Tree Plantalion prescrived in the B shah be maintained by the Sociely Association

87, Proponent a8 well ag suscessor subiaty falk maintain hygesnic conditions and clesniiness n and around the
project site alt the tms. .

88. Projeet proposent shall ensiire fre safely by feling te due cedification fram campetent zuthosity.

89. The design of buliding has to he eahquake sesistent & duy nertified by compelen! slructursl enginesr of

wmpetent zutharity

. The groject proponesnt ahaf iplore the possitlities & adom miigation maasures (o minimize fie impact of

projest with rafersnos ta Urban Heat lskind (UHD Phentmena.

- The prject proponent shall allocste funds as may be requinad for the cempliance of Environmerit Managament

pian & TER aciivily piosased at ths tme of exeiulion ofihe project.

. Pmject proponent shik adopt the 3R consept b Reduss, Reyse and Recyale and white handing over the preject

to Malntenanse Sociely shafiensure fhw compliances g reguired.

. Low water consuming duvices shalt be providsd. Fixiures farshowess, todet, flushing ant drinking shab be 5flow

Qow RERST by Use of aeraine/ diffisers ur prassure reducing devices Bic.

94, A waler meler shadt &a instadad on rain watsr Rarvasting % giound wisisr rechargs well system & compliance
repoct of the same shall e submitted 1o converned suthosiies.

95, Used ol shali be suid only o the mgisisrad reysier.

6. Provisions of Solid Waste Menagement Rules-2016 shal b stristly adhesed o,

97. Requisits fre fightsiy faciilies o5 per e requiramant of NG sud- Guisrat Fire Prevention and Lite Safuly
theasuras ALE01S anng with the cufes & reguistions maie there ynder shai be grovided.

98, Underground fire walsr sturage ks 2ng wracs wader steiage tanks of adequate capaely shall be provided as
Propossd. Adesuate provision shalf be made (6 snsure hat wabs: from e Fire Water Tank shaé not bs used 1or
any eiher purpsse.

9. Dedieated power back up system shait be provided in the case of power falws & smergency of fire water
pumps.

100.First Aks Box shall bemade readily availabie i adsequate uantity at all the tmes,

10%.Main entiy #nd xit shall be separste and dloary marked in the tachity

102.Necessary emerngancy lighting system slong with emergency pawsr hack up systom shall be proviged. Further,
ascessary auto glow signage at sl eppropriate paces shall be provided o guide the pedple towards exils and
2ssambly points during emergecy
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103 Suflicient petiphural open passags shab be kept in e magin area for fee movement of fire tender’ emergency
venigle @round the premises.

104.The overall npise vl it and Jround the project ama shall e kept well within the grescibed standards by
proviging noise control maasures including acoustic ihsulatinn, hoods, silencers, enclosums vibratons dampers
ate. on al seurces f nclss genevalion including 0.5 8eis. The amblent noise levels shalt aonfirm @ the
steadards nressribed under the Eavironinent {Frotection} At and Ristes.

306 Ve area esrarrked for ihe paiking shall b vsed Joi parking only. Ko olfer ackivity shell be pamitied i this
afea.

106. Traffe congestion neas the eatry «id exif poinds from the reads adipning the propnsed project site shail be
avoided. Na gue}kc pace intluding the service road shal be ysed or Blocked far the parking.

107. he projecct proponent shali instafl eneryy efficent devices, appliances, motors, and punmips canfoning 1o the
Buraaw of Energy Efficisncy satins. i

108. The iransiormers and wintose shall have mimsmcny efficiency of 85%.

TS, Oy variaile frequency. matdr driviss shalt be ised i grajec.

1idAnplication of sobsr sreigy shall be incorporaied for humination of camxaon. arsas, ligitiag far gardens aad
steet lighting, 1 addition the provision for seler walker heating system sholl #is¢ be pravided.

519 Use af glzss shall be minimat o reduse the haat island sfiadt ae wel 85 to redice the eleotriciy consumption.

12.The aree samarked 25 green sred shad e used only Jor glantalion and shall act be altered for any other
veapase. :

413.0elp ¥rigationfiow velume, low angle sprinkler swem shialt s uzed for the iawns and oiher green area including
tree plantation.

114 The project praponent shall Infornt to SEAC ! SEIAA regarding (he (’aﬁs{er of management responsitility to the
Society { Association to be formed for e pioposed fiojed wihi ait tha suppating documsnts, The Saociely |
Association farmed for fuither management of the propossd project sna?f be respensinle for compliance of al the
canditions stipuiated in the Spvirenimsntal Clearsnce order.

148, Envircrunantat Clearance granted for e project on tha basis.of documents related to land possession submitied

" shall heporme invalii in case e goisel tand for the project site ks but ko be different i the land considered
atthe ime of appraisal of e projet snd mentivned in the BC.

116,43 ofher slatulory clearances suen as NA. penission, appravals for storage of diesal fom PESG, Fie
Ospastment, Altports Autharliy of ~m$|3 ete, 1t apphcame zhat be ohiained by the project preponsnt from ke
campetant authipities.

117, A1 the conditions: as ipay he sﬂ{mmeﬁ in tha N.A. urdsr Development penmission, Building Use permission, |
NOC obrainad from Fine Tepanmant efc, shall be sirictly complivd with

118 The piojuct management shatl also comply with gl the envionment protection measures, risk mxtqgatmn
measumes s ssfeiusrds propozed by them, o4

VAN the cammitments | uriderzkings given o e SEAC dudng the appidisal process for the purpo% 0
envitonmental protestion and wanapenent shall be sinctly adherad o,

128, The praject propenent snalf alse samphy with any additicnat condition that may bo impoted by the SEAT or
SEIAK sr any ather competent authosily for the parposs for the srviionmental proteciion and managermen.

12148 the feras & condilions prascribed in ihe amsntment of EIA Notificaion — 2008 published by The MoEFACT
wide fts Notlfication No, 8.0, 3699(E] dated Mt Decembier, Z016 shail be scnplied wiffy tatter & sgirit

1&2.The prujedt propene hat striclly comply with the Gujarat Building and other Canatruction Workers'{Regulation
of Emplayment & Conditons of Servics} Rules 2003 a8 weit 25 Gujars Lifis. & Escakitors Rules ag armended
frora time 1o Y.

123.No furdbier expansion o modiicaions ki the prajsct Hkely o eause environmental impacts shail be cared aut
withiout oblzining prof Envitonment Clearanse from {he cancerned &utmonity.

124 The abiove conditons shall be enforces, inter-alia unde the provisicns of the water {Prevention & Contrel of
Potlution) Act, 1674, Air (Prevention & Contrst of fiolhdion) fct, 1864, the Environment (Fratection] Act 1996
and ihe Hazzrdous Wastes (Managemant Handing 2nd Tran bourdary) Rules 2008, Buliding and Qthsr
Consiruction Warkers' (Resgutstion «f Employmant & Conditions of Service} Act-1808, The Gujarat Lifts and
Escalatons A-2000 aiong with their sroandments and rufes.

125 The project prapenet Shml ohigin the requisite perissions ! clearance under the provisions of the indian
Forest Ast 027, Forest Consenation Act- 1880 and Wildble (Protection) At 1872

= s
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132 OTHER |

126.PP shall prapams zny exeoute the detalied CER plan in consuliagon with Forezts and Environrment Deparment,
G03, Sachivataya before campletion of tha project as per e darfication given in para 3 of OM of MpERECC,
GOi dated 25,02,2021, The sspendture of supparting above activities vt be within the iotal autlay of CER.

127.The project propanent shal allasate fund for Autivities mroposed under Carporate Environment Respongbility

(CER) shail Be part of Environment Managament Plan {EMP} as per the MeEFLCO s DM na. &, No. 22-85/2017-

IA] dated 30:0.2020. The CER shall be manttored and ths monitodng reped shall be submitted {o the regiorsal

uﬂicg OF MOEF&CT @8 @ part of haltyeady complisnces report snd to the Bistriet Collector. The monitaring repan

shalt be posted on the websits of the project preaonent.

128 Envrocmental Mordioing Celt {E60) sel sheli T sel up to monitor e proposed mitfgaline. measures,
Environments) Air Quadity Manitering. Brinking Watsy Cualfly, Ambient Nolse Level, Spid wasie, Mateoraogy,
Flue gas from DG set and Waste wlant shall be monitosed as e guidelines from CRPCR. Compitance of zk
above £C conditions shali be sccourtsd 3nd sibsniged io Aegionsl Officer, MOEF& CG zmd SEIAA

1211.The project authurities shall Sarmair wiequae funids 1w teplenmant ihe candifions sliputated by SE908 a3 wall as
GFCH siong with the: suplementalion seheduis for it ihe sondifions stipulated tievein, The funds so provides
shalt netbe diverad for any ofter gurpose.

Y30 Ths project propunent shall adhers D grsvisions made fat Corporate Environmest Respoasibiily "CER" iq Odice
Memocandum dated DLDSZ2ME by Ministry of Envirarment, Forests 2 Climate Change and ite amendments
from time to fime In & fatter and spirk.

131, The applicant shal inforin the public et the project fas been accorded envirommental slesrance by the 82148
and that the copies of the dearanue ieder are avsitabie vaith the GRGH and IMRY ]iso be seen at the Websiie of
SEIAA SEADIGILE. i

122,15 shalf be mandatory for e projert management io tplontied hall yeady cemphance report o websits of
Gujaist Rezl Estale Reguiatary Autharity, oy 1gt Jurdr and 183 Desembver of sach calsfdar year.

P33, The projact sathoribes shail also adhase 10 the stigulations rade By {0 Bujaral Poliution Contrel Board,

134.The groject. autharitias. shail inferm the GFCB, ‘Regiona Otfice. oF MOEFRCE: and SEIAA about the date of
financisl cosire and finsl spprata) of the preject by dhe concemed autharites snd the date of start of the preject.

135.The SEIAA may revake o1 suspend the clearance, T inplementation of say of the abiove conditions is nof faund
satisfactory, This envirentenal cloamanoe is vahd for seven pears from the date of issus,

136: Bubmission of zny faise oy misieading Infoavadan or dats witch s matenal 1o screening ov stoping ar zppraisal

or gecision un the apphicstion makes tis envgenmen clearancs sancefied.

3. COMPLIANGE OF ENVIRONMENT CLEAR’ﬁNCE(REPORT!HG{ADMIN!STRAT{OS‘JIAPPEAL:
137.Praject progonent shall inform te. all the contsmed authorlies inchading fMunicipal Corposation and distnict

coliectar and shali afse give wida publicity through: adverisernent in misimum hvo {ocat newspagpers within seven
days, about e environmint clsarance order accarded

128 Froject propoagnt shalt appoint 2 kay parsen in ihe arganization who shall be responsibie for compliancs of
above copdifion Ty or behalf of the proponent. it Wi not mesy Hha appointing a key péraon wilf exempt the
profect proponent fam fhe responsibifty of complisnce. Any change in key person shall immedislely be
Inforrmed fo BEIAA and all oncemed authorities.

138.Designated Rey porson shall submic six wierihly compiianee sepont to SEIAASEAC, MOEF&CC, GPCB and
Modat Department of e Governiment,

140.The Nodal Depasment of any authomy or oficer auwtharizad by WMCOEFSCCISEIAA can inspect e sie of the

" peoject and aibths tadiifies, for vesification of camplisnees of enviranment clearanss congitions,

1413 case of viokation feporied upan, the projest proponant shall be responsinie for aft the i=gal actions as per
Eavironment Protectian Aot 1998 insiuding SEiAR mEy sancdl, withdraw or keep in abeyanss, the enviroament
stearznce avcerded.

4% Ary persen including the projeul proponent affasied Dy tivs envirahment elearance orter may e augeal o
tionorable Nutional Green Tritunal West Zone tranch, Puts, preferably within a penod of tirty days from ihe
date-ofissue of snvirenment clearance s prexerive Under seatisn 16 of Nationas Sreen Tribunal Act 2010,

14280 complaing dnd- putilic grisyance ar fepresentafions may be addressed 1o SEIANSEAC in the smail
addressas (3) museizadi@gmel com & B3 seacoujara@armat.com.

With regards,

Yours sincerely,

P 1
{8. J. FANDIT)
Member Secretary
{asued to:
Sabarmati Riverfront Devetepment Corporation Limited

Second Floor, Riverfront House,
BIH, HK. Arts College, Ahmedabad
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Copy o~
1. Tne Secretary, SEAG, C/0. G.P.C.B. Bandhinagar - 382010,
2 The Addiional Chief Seorstary, Faresis & Envbonment Deparmend, Gouvi. of Gujarat, Block 14, 8" floor,
Sachivaiays, Gandhinager-382010,
3. The Chaisman: Canital Pollution Cortrol Bosrd | Parivesh Binavan, CBIR -aum-Office Complex, Basl Arjun Nagar,
Newe Dethi-3 10052
4. Scientist C, Integrated Regional Office, Minisiey of Enwisonment and Foresis, Awnya Shavan, Seclor1Q,
Gandhinagar - 382010,
5. Monitoring Cell, knigiry of Environment and Farests, Paryavaran Bhavan, CGO Complex. New Dathi-110003.
5. The Nember Bcgratary, Gujarat Poilution Conteol Board, Fargavaran Bhavan, Sector-10 A, Gangdhinagar-352010
7. The Addiicral Sevrelery, Farest ano Endronment Depaiment, Sovemment of Guigrat, Sachivaiay,....for
infarmation and necessarny action a6 par condiion ne. 128 of this oider. s
g SeledFiy

3 t
ozf‘w“’

1S. J. PANDIT}
Member Sgoretary

IR A
v S8R
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